FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
ResolutionProcess for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor UTOPIAN SUGARS LIMITED

2. | Date of incorporation of corporate debtor 10/03/2010

3. Company incorporated under the
Authority under which corporate debtor is| companies Act, 1956 registered with
incorporated / registered Registrar of Companies, Maharashtra

(Pune)

4. Corpc‘)rate‘ Identity No. / Limited Liability U15421PN2010PLC135737
Identification No. of corporate debtor

> Address of the registered office and principal Gat No 64 Karad' Road-Near Govt
office (if any) of corporate debtor Warehouse; Isabavi Pandharpur MH

413304 IN

6. | Insolvency commencement date in respect of 16 December, 2022
corporate debtor

7. | Estimated date of closure of insolvency | 14" June, 2023 (180 days from the
resolution process Insolvency Commencement Date)

8. | Name and registration number of the| Mr. Ritesh Raghunath Mahajan
insolvency professional acting as interim | IBBI Registration No. IBBI/IPA-
resolution professional 002/TP-N00048/2017-18/10132

9 Address and e-mail of the interim resolution B-203 Deveiri, Ganeshmala, Sinhagad

) ) ) Road, Pune- 411030, Maharashtra.
professional, as registered with theBoard Email: riteshmahaiancs@email.com

10. | Address and e-mail to be wused for| B-203 Devgiri, Ganeshmala, Sinhagad
correspondence with the interim resolution | Road, Pune- 411030, Maharashtra.
professional Email: utopiancirp@gmail.com

11. | Last date for submission of claims 30t December, 2022

12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21,ascertained by | Not Applicable
the interim resolution professional

13. | Names of Insolvency Professionals identified
to act as Authorized Representative of Not Applicable

creditors in a class (Three names for each
class)




14. (a) Relevant Forms and Web link:
https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives are
available at: N.A.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP) on
16™ December 2022.

The creditors of Utopian Sugars limited (Under CIRP), are hereby called upon to submit their
claims with proof on or before 30" December, 2022 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorized representative from among the three insolvency professionals listed against entry
No.13 to act as authorized representative of the class in Form CA. [ Not Applicable]

Submission of false or misleading proofs of claim shall attract penalties.

Mr. Ritesh R. Mahajan

Interim Resolution Professional
IBBI/IPA-002/IP-N00048/2017-18/10132
For Utopian Sugars Limited (Under CIRP)

Date: - 18.12.2022
Place: - Pune
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
to the National Commission for
Protection of Child Rights
(NCPCR) after the statutory
bodysummoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
bodythatis tasked to dealwith
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononline gaming, horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,a taxpayer canbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offences will be decrimi-
nalised with necessary
changesin the Central GSTand
state GST acts.Tobe sure, these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will only attract penalties once
the laws areamended.

However, more serious
offences like issue of fake
invoices, suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving taxamount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
%2-5 crore and up to five years
iftheamountishigherthan<5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futures in jeopardy”.
“Wehavereceived the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
major agenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to X2 crore from X1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearin the court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbe higher
than the maximum fine applic-
able to the offence.

The amendments may,
however,take some time.While
the Centre hopes to table the
amendmentswith the Finance
Billin the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincrease in pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
that onlyveryseriousand high-
value casesare subjected to the
rigours of prosecution,’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeetingdid notapproveany
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16" December, 2022.

Estimated date of closure of insolvency 14™ June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/1P-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30™ December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : hitps://ibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30™ December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

m Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cation where ambiguity of tax-
ation exists,” she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 22% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
ispopularly knownas SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mmandaground clear-
ance of 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 22% islevied overand above
it. But stateswere using differ-
ent criteria to decidewhat con-
stitutes such avehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,’ said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity. “This is on
thelines of SIAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularlyknown as SUVwillbe
subject matter of interpreta-
tion and future disputes,’ said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill also be issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates onvarious items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited and
deceived”  parents by
“indulging in malpractices to
lure parents”.

“..along with the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course,the refund policy
of Byju’s,the legal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claims made in the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
that the 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,since theyare onlya frac-
tion of the 10,000 members it
hasinits sales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand not onaccount of
their business. Incentive paid
to banks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allow e-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits47th meetinghad
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonkarin Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyisdependent onacertain
outcome,’ he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissued a show-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of 21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTby these compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022

Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734

SUNDAY, DECEMBER 18, 2022

Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

Vivek Johri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GSTbase would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujaratisworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoinga piloton
sharing property tax data and
geotagging business and link-
ing with their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotra had said thereport of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a “couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood to be in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare" when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls across all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
of anyonestarterandfive pints
of beer.“Sports hasalways been
abigaffairabroad;it’sonlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionisregistered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,arealso con-

Hand of God chimichurri,’
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space forenthusiastswith offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said,"There
are certain things that bring
peopletogetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football,screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuruand Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecialduckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
comhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of aspecial offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned aboutwidening the tax
base...most of us agree, at
every level, attempt to widen
the GST base.The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
an effort towiden the taxbase.”

Sitharaman,who chairs the
GST Council, noted thata trend
hasemerged overthelastsix to
seven months of GST collec-
tions amounting at over 1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based = Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be made to facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business.We expect good
footfalls and almost all
renowned barsand restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closed at ¥2,173.80,
down 0.14%,0n Friday.

Sebi to cut
timeline to clear
IPO documents

Itis thisbackand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs. In the last board meet-
ing,itsaid issuers coming out
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investorsbased on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO.In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December 15,1801akh tonne of
wheatand 111 lakh tonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministrynoted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.

Ahmedabad
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
to the National Commission for
Protection of Child Rights
(NCPCR) after the statutory
body summoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononline gaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,ataxpayer canbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offenceswill be decrimi-
nalised with necessary
changesinthe Central GSTand
state GST acts.Tobe sure,these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthanI5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futuresinjeopardy”.

“We havereceived the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
majoragenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to %2 crore from X1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbehigher
than the maximum fine applic-
able to the offence.

The amendments may,
however, take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincreasein pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
thatonlyveryserious and high-
value casesare subjected tothe
rigours of prosecution,”’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeeting did notapproveany
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16™ December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https:/fibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30™ December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

M Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 22% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
ispopularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mm and a ground clear-
ance of 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 229% s levied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such a vehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity.“This is on
thelines of STAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,’ said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill alsobe issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited  and
deceived”  parents by

“indulging in malpractices to
lure parents”.

“...along with the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s, thelegal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claimsmadein the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
thatthe 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,since theyare onlya frac-
tion of the 10,000 members it
hasinitssales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand notonaccount of
their business. Incentive paid
to banks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allowe-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits 47thmeeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonkear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyis dependent ona certain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissued a show-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of ¥21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTbythese compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022

Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734

SUNDAY, DECEMBER 18, 2022

Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

Vivek Johri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoingapiloton
sharing property tax data and
geo tagging businessand link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotrahad said the report of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a “couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood tobe in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls across all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
of anyone starterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionisregistered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space for enthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said, "There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football, screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuru and Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
comhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of aspecial offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base. The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
anefforttowiden thetaxbase”

Sitharaman,who chairs the
GST Council, noted that a trend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over X1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be madeto facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned barsand restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closedat ¥2,173.80,
down 0.149%, on Friday.

Sebi to cut
timeline to clear
IPO documents

Itis thisbackand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs.In the last board meet-
ing,itsaid issuers comingout
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investors based on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakh tonne of
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministry noted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.

BENGALURU
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
to the National Commission for
Protection of Child Rights
(NCPCR) after the statutory
body summoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononlinegaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,a taxpayer canbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offenceswill be decrimi-
nalised with necessary
changesinthe Central GSTand
state GST acts.Tobe sure,these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthanI5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futuresinjeopardy”.

“We have received the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
majoragenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to %2 crore from X1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbehigher
than the maximum fine applic-
able to the offence.

The amendments may,
however,take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincreasein pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
that onlyveryseriousand high-
value casesare subjected tothe
rigours of prosecution,’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeetingdid notapproveany
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16™ December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https:/fibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30™ December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

M Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs,the council agreed
that the higher rate of com-
pensation cess of 22% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
ispopularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mmand a ground clear-
anceof 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 229% s levied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such a vehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity.“This is on
thelines of STAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,” said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill also be issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited  and
deceived”  parents by

“indulging in malpractices to
lure parents”.

“...alongwith the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s, thelegal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claims madein the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
thatthe 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,sincetheyareonlya frac-
tion of the 10,000 members it
hasinits sales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand notonaccount of
their business. Incentive paid
tobanks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allow e-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits 47thmeeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonlear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyis dependentona certain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissued a show-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of ¥21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTbythese compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause

(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022
Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734

SUNDAY, DECEMBER 18, 2022

Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

VivekJohri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoinga piloton
sharing property tax data and
geo tagging business and link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotrahad said the report of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a “couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood tobe in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls across all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
of anyonestarterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionis registered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space for enthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said, "There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football, screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuru and Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
comhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of aspecial offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base. The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
aneffort towiden the taxbase.”

Sitharaman,who chairs the
GST Council, noted that a trend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over X1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be madeto facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned bars and restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closed at ¥2,173.80,
down 0.149%, on Friday.

Sebi to cut
timeline to clear
IPO documents

Itis this backand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs.In the last board meet-
ing,itsaid issuers comingout
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investors based on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakhtonne of
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministrynoted. —PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.

Chandigarh
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
to the National Commission for
Protection of Child Rights
(NCPCR) after the statutory
body summoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononline gaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,ataxpayer canbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offenceswill be decrimi-
nalised with necessary
changesinthe Central GSTand
state GST acts.Tobe sure,these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthanI5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futuresinjeopardy”.

“We havereceived the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
majoragenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to %2 crore from X1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbehigher
than the maximum fine applic-
able to the offence.

The amendments may,
however, take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincreasein pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
thatonlyveryserious and high-
value casesare subjected tothe
rigours of prosecution,”’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeeting did notapproveany
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16™ December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https:/fibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30™ December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

M Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 22% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
ispopularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mm and a ground clear-
ance of 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 229% s levied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such a vehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity.“This is on
thelines of STAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,’ said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill alsobe issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited  and
deceived”  parents by

“indulging in malpractices to
lure parents”.

“...along with the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s, thelegal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claimsmadein the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
thatthe 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,since theyare onlya frac-
tion of the 10,000 members it
hasinitssales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand notonaccount of
their business. Incentive paid
to banks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allowe-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits 47thmeeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonkear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyis dependent ona certain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissued a show-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of ¥21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTbythese compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022

Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734

SUNDAY, DECEMBER 18, 2022

Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

Vivek Johri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoingapiloton
sharing property tax data and
geo tagging businessand link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotrahad said the report of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a “couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood tobe in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls across all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
of anyone starterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionisregistered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space for enthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said, "There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football, screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuru and Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
comhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of aspecial offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base. The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
anefforttowiden thetaxbase”

Sitharaman,who chairs the
GST Council, noted that a trend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over X1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be madeto facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned barsand restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closedat ¥2,173.80,
down 0.149%, on Friday.

Sebi to cut
timeline to clear
IPO documents

Itis thisbackand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs.In the last board meet-
ing,itsaid issuers comingout
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investors based on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakh tonne of
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministry noted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.

CHENNAI/KOCHI
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
to the National Commission for
Protection of Child Rights
(NCPCR) after the statutory
body summoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononline gaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,a taxpayer canbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offenceswill be decrimi-
nalised with necessary
changesinthe Central GSTand
state GST acts.Tobe sure,these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthan 5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futuresinjeopardy”.

“We havereceived the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
majoragenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to %2 crore from 1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbe higher
than the maximum fine applic-
able to the offence.

The amendments may,
however,take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincreasein pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
thatonlyveryserious and high-
value casesare subjected tothe
rigours of prosecution,’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeeting did notapproveany
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16™ December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https://ibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30™ December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

M Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 22% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
is popularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mmand aground clear-
ance of 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 229% s levied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such a vehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity. “This is on
thelines of STAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,” said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill also be issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited and
deceived”  parents by

“indulging in malpractices to
lure parents”.

“...alongwith the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s, thelegal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claims madein the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
thatthe 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,since theyare onlya frac-
tion of the 10,000 members it
hasinits sales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand notonaccount of
their business. Incentive paid
to banks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allowe-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits 47th meeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonlkear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyis dependent ona certain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissuedashow-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of ¥21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTbythese compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022
Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734

SUNDAY, DECEMBER 18, 2022

Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

VivekJohri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoinga piloton
sharing property tax data and
geo tagging businessand link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotrahad said the report of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a “couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood tobe in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls across all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
of anyone starterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionisregistered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space forenthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said, "There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football, screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuru and Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
comhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of a special offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base. The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
an effort towiden the taxbase.”

Sitharaman,who chairs the
GST Council, noted thata trend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over X1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be madeto facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned barsand restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closedat ¥2,173.80,
down 0.149%, 0n Friday.

Sebi to cut
timeline to clear
IPO documents

Itis thisbackand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs.In the last board meet-
ing,itsaid issuers comingout
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investors based on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

New Delhi

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakh tonne of
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministry noted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
to the National Commission for
Protection of Child Rights
(NCPCR) after the statutory
body summoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononline gaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,ataxpayer canbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offenceswill be decrimi-
nalised with necessary
changesinthe Central GSTand
state GST acts.Tobe sure,these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthanI5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futuresinjeopardy”.

“We havereceived the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
majoragenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to %2 crore from X1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbehigher
than the maximum fine applic-
able to the offence.

The amendments may,
however, take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincreasein pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
thatonlyveryserious and high-
value casesare subjected tothe
rigours of prosecution,”’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeeting did notapproveany
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16™ December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https:/fibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30™ December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

M Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 22% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
ispopularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mm and a ground clear-
ance of 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 229% s levied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such a vehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity.“This is on
thelines of STAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,’ said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill alsobe issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited  and
deceived”  parents by

“indulging in malpractices to
lure parents”.

“...along with the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s, thelegal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claimsmadein the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
thatthe 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,since theyare onlya frac-
tion of the 10,000 members it
hasinitssales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand notonaccount of
their business. Incentive paid
to banks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allowe-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits 47thmeeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonkear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyis dependent ona certain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissued a show-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of ¥21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTbythese compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022

Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734
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Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

Vivek Johri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoingapiloton
sharing property tax data and
geo tagging businessand link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotrahad said the report of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a “couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood tobe in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls across all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
of anyone starterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionisregistered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space for enthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said, "There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football, screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuru and Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
comhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of aspecial offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base. The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
anefforttowiden thetaxbase”

Sitharaman,who chairs the
GST Council, noted that a trend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over X1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be madeto facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned barsand restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closedat ¥2,173.80,
down 0.149%, on Friday.

Sebi to cut
timeline to clear
IPO documents

Itis thisbackand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs.In the last board meet-
ing,itsaid issuers comingout
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investors based on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakh tonne of
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministry noted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.

HYDERABAD
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
to the National Commission for
Protection of Child Rights
(NCPCR) after the statutory
body summoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononline gaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,ataxpayer canbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offenceswill be decrimi-
nalised with necessary
changesinthe Central GSTand
state GST acts.Tobe sure,these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthanI5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futuresinjeopardy”.

“We havereceived the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
majoragenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to %2 crore from X1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbehigher
than the maximum fine applic-
able to the offence.

The amendments may,
however, take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincreasein pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
thatonlyveryserious and high-
value casesare subjected tothe
rigours of prosecution,”’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeeting did notapproveany
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16™ December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https:/fibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30™ December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

M Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 22% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
ispopularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mm and a ground clear-
ance of 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 229% s levied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such a vehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity.“This is on
thelines of STAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,’ said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill alsobe issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited  and
deceived”  parents by

“indulging in malpractices to
lure parents”.

“...along with the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s, thelegal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claimsmadein the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
thatthe 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,since theyare onlya frac-
tion of the 10,000 members it
hasinitssales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand notonaccount of
their business. Incentive paid
to banks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allowe-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits 47thmeeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonkear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyis dependent ona certain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissued a show-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of ¥21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTbythese compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022

Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734

SUNDAY, DECEMBER 18, 2022

Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

Vivek Johri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoingapiloton
sharing property tax data and
geo tagging businessand link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotrahad said the report of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a “couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood tobe in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls across all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
of anyone starterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionisregistered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space for enthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said, "There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football, screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuru and Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
comhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of aspecial offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base. The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
anefforttowiden thetaxbase”

Sitharaman,who chairs the
GST Council, noted that a trend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over X1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be madeto facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned barsand restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closedat ¥2,173.80,
down 0.149%, on Friday.

Sebi to cut
timeline to clear
IPO documents

Itis thisbackand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs.In the last board meet-
ing,itsaid issuers comingout
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investors based on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakh tonne of
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministry noted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.

CHENNAI/KOCHI
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
tothe National Commission for
Protection of Child Rights
(NCPCR) after the statutory
body summoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononlinegaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,a taxpayer canbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offenceswill be decrimi-
nalised with necessary
changesinthe Central GSTand
state GST acts.Tobe sure,these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthanI5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futuresinjeopardy”.

“We havereceived the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
majoragenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to %2 crore from X1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbe higher
than the maximum fine applic-
able to the offence.

The amendments may,
however,take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“Whiletheincrease in pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
thatonlyveryseriousand high-
value casesare subjected tothe
rigours of prosecution,’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeetingdid notapprove any
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16™ December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https://ibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30* December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

H Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 229% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
ispopularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mm and aground clear-
ance of 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 22% s levied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such avehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity. “This is on
thelines of STAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,” said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill also be issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited and
deceived”  parents by

“indulging in malpractices to
lure parents”.

“...alongwith the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s,thelegal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claimsmadein the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
thatthe 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,sincetheyareonlya frac-
tion of the 10,000 members it
hasinits sales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand notonaccount of
their business. Incentive paid
tobanks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allowe-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits 47thmeeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonlear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyis dependent ona certain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissuedashow-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of 21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTbythese compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause

(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022
Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734

SUNDAY, DECEMBER 18, 2022

Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

Vivek Johri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoingapiloton
sharing property tax data and
geo tagging businessand link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotrahad said thereport of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a“couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood tobe in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfallsacross all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
of anyone starterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that Indiais seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionisregistered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space for enthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said,"There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football, screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuru and Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
comhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of a special offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base.The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
anefforttowiden thetaxbase”

Sitharaman,who chairs the
GST Council,noted thatatrend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over X1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

‘“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be madeto facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned barsand restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closed at¥2,173.80,
down 0.149%, 0n Friday.

Sebi to cut
timeline to clear
IPO documents

Itis this backand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving atvalua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs.In the last board meet-
ing,itsaid issuers comingout
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investors based on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakh tonne of
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministry noted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.

Kolkata
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
tothe National Commission for
Protection of Child Rights
(NCPCR) after the statutory
body summoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononline gaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,ataxpayercanbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offenceswill be decrimi-
nalised with necessary
changesinthe Central GSTand
state GST acts.Tobe sure,these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthanI5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futuresinjeopardy”.

“We have received the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
majoragenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to %2 crore from X1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbehigher
than the maximum fine applic-
able to the offence.

The amendments may,
however,take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincreasein pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
thatonlyveryseriousand high-
value casesare subjected tothe
rigours of prosecution,’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeeting did notapproveany
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16™ December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https:/fibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30* December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

M Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 22% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
is popularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mmand a ground clear-
ance of 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 229% s levied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such a vehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity. “This is on
thelines of STAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,” said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill also be issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited and
deceived”  parents by

“indulging in malpractices to
lure parents”.

“...alongwith the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s, thelegal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claims madein the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
thatthe 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,since theyare onlyafrac-
tion of the 10,000 members it
hasinits sales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand notonaccount of
their business. Incentive paid
tobanks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allowe-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits 47th meeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonlkear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyis dependent ona certain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissuedashow-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of ¥21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTbythese compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause

(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022
Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734
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Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

VivekJohri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoinga piloton
sharing property tax data and
geo tagging business and link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotrahad said the report of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a “couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood to be in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls across all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
ofanyone starterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionisregistered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space for enthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said, "There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football, screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuru and Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
combhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of aspecial offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base. The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
an effort towiden the taxbase.”

Sitharaman,who chairs the
GST Council, noted that a trend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over X1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be madeto facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned barsand restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closedat ¥2,173.80,
down 0.149%, 0n Friday.

Sebi to cut
timeline to clear
IPO documents

Itis thisbackand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs.In the last board meet-
ing,itsaid issuers comingout
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investors based on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakh tonne of
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministry noted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
tothe National Commission for
Protection of Child Rights
(NCPCR) after the statutory
body summoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be present in
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononline gaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,ataxpayercanbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offenceswill be decrimi-
nalised with necessary
changesinthe Central GSTand
state GST acts.Tobe sure,these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up to oneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthanI5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futuresinjeopardy”.

“We have received the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
majoragenda items — relating
totaxratesand proceduraland
law related changes.

Withregard todecriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GST to %2 crore from X1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbehigher
than the maximum fine applic-
able to the offence.

The amendments may,
however,take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincreasein pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
thatonlyveryseriousand high-
value casesare subjected tothe
rigours of prosecution,’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeeting did notapproveany
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16™ December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https:/fibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30* December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

M Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 22% is
applicable to suchvehicles ful-
filling all four conditions.
These include that the vehicle
is popularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mmand a ground clear-
ance of 170 mm orabove.SUVs
are currently taxed at the high-
est GST rate of 28% and a cess
of 229% s levied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such a vehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity. “This is on
thelines of STAM’s recommen-
dations and based on the ear-
lier discussions SIAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be some ambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,” said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill also be issued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction for valu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited and
deceived”  parents by

“indulging in malpractices to
lure parents”.

“...alongwith the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s, thelegal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claims madein the aforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
thatthe 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,since theyare onlyafrac-
tion of the 10,000 members it
hasinits sales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand notonaccount of
their business. Incentive paid
tobanks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allowe-commerce operators to
supply products of unregis-
tered vendors,dealersaswell as
composition taxpayers. The
councilinits 47th meeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonlkear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyis dependent ona certain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissuedashow-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of ¥21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GSTbythese compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause

(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022
Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734
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Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

VivekJohri,chairman,Cen-
tral Board of Indirect Taxesand
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradesh islook-
ing at exchange of data with
power distribution companies.
Maharashtraisdoinga piloton
sharing property tax data and
geo tagging business and link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotrahad said the report of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a “couple of days ago” and
was not part of the agenda of
the 48th meeting of the GST
Council. “Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood to be in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferits recommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewery based in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls across all outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
ofanyone starterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionisregistered
for commercial use but not
registered under GST,” he said.

Earlier, Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space for enthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said, "There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket or football, screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuru and Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screendisplay.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
combhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursas part
of aspecial offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base. The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
an effort towiden the taxbase.”

Sitharaman,who chairs the
GST Council, noted that a trend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over X1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be madeto facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned barsand restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPL in 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closedat ¥2,173.80,
down 0.149%, 0n Friday.

Sebi to cut
timeline to clear
IPO documents

Itis thisbackand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs.In the last board meet-
ing,itsaid issuers comingout
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investors based on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
said it has sufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularly monitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,’
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakh tonne of
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministry noted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
three years prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.
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PREPARING TO ADDRESS COMPLAINTS

NCPCR summons: Byju's
begins work in response

Will clarify our
position: Byju’s
spokesperson

TUSHAR GOENKA
Bengaluru, December 17

BYJU'S, THE EDTECH giant,on
Saturday said it would respond
to the National Commission for
Protection of Child Rights
(NCPCR) after the statutory
bodysummoned the company’s
CEOtoseekclarityafterareport
alleged that the company was
mis-selling and “actively trick-
ing”parentsintobuying courses
they could not afford.

The NCPCR, a statutory
body that is tasked to deal with
the protection of child rights
and other matters, on Friday
demanded that Byju Raveen-
dran,CEO, Byju’s,be presentin
person before it at 2 pm on
December 23.The report also
found that the Bengaluru-

GST panel relaxes
prosecution norms

It, however, could not take
up reports by the Group of
Ministers on GST Appellate
Tribunal and on capacity-
based taxation of pan masala
and gutkha firms due to
paucity of time.

A third report by the GoM
ononlinegaming,horseracing
and casinos was not circulated
to the council and was also not
taken up.

Currently,a taxpayer canbe
punished with six-month
imprisonment or fine or both
in case he/she tampers with
evidence or obstructs the offi-
cer to perform his/her duty or
provides false information.
The council’s decision means
these offences will be decrimi-
nalised with necessary
changesin the Central GSTand
state GSTacts.Tobe sure, these
offenceswon’tlead toarrest or
jail term of the taxpayer, but
will onlyattract penalties once
the laws are amended.

However, more serious
offences like issue of fake
invoices,suppression of sales,
wrongful use of input tax
credit or not depositing the
tax collected with the govern-
ment will continue to lead to
arrests and attract jail terms
above the tax value threshold
of X2 crore.

Currently, specified
offences involving tax amount
of X1-2 crore can attract jail
term of up tooneyear.Also, the
jail term can be up to three
years if tax amount involved is
X2-5 crore and up to five years
iftheamountishigherthanI5
crore; the offence becomes
non-bailable for serious
offences like fake invoicing.

based company misled par-
ents into taking loans to pay
for expensive courses and
later, the amount was not
refunded when demanded.
That, along with other sales
strategies, resulted in several
families facing huge losses
which “put their savings and
futures in jeopardy”.

“We havereceived the sum-
mons yesterday. We are com-
piling a transparent response
based on facts to address the

“We had about 15 items on
the agenda..we completed
eight of the agenda points.The
rest would be carried on to the
next, hopefully in-person
meeting of the council,” Union
finance minister Nirmala
Sitharaman, who chairs the
council, briefed reporters

Revenue secretary Sanjay
Malhotra said there were two
major agenda items — relating
totaxratesand procedural and
lawrelated changes.

With regard to decriminali-
sation under GST, the council
decided to raise the minimum
threshold of tax amount for
launching prosecution under
GSTto %2 crore from 1 crore,
except for offence of issuance
of fake invoices.

Under compounding of
offences under GST, the
accused won’t be required to
appearinthe court.The charges
can be instead be relieved on
the payment of compounding
fee,which should notbe higher
than the maximum fineapplic-
able to the offence.

The amendments may,
however, take some time.While
the Centre hopes to table the
amendmentswith the Finance
Bill in the Union Budget 2023-
24, states would also need to
get their own laws passed by
their respective legislatures,
Malhotra said.

“While theincrease in pros-
ecution  threshold was
expected, it is necessary to
gradually increase it further so
that onlyvery serious and high-
value casesare subjected to the
rigours of prosecution,’said MS
Mani, partner, Deloitte India.

The FM said the GST coun-
cilmeeting did notapprove any
tax increase on any item. “Any-
thing done was to issue clarifi-

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF UTOPIAN SUAGRS LIMITED

1 Name of corporate debtor
2 Date of incorporation of Corporate Debtor

Authority under which corporate debtor is

incorporated / registered

UTOPIAN SUGARS LIMITED
10.03.2010

Company incorporated under the companies Act,
1956 registered with Registrar of Companies,
Maharashtra (Pune)

Corporate Identity No. / Limited Liability U15421PN2010PLC135737

Identification No. of corporate debtor

Address of the Registered office and Principal Gat No. 64, Karad Road, Near Govt Warehouse,

office (if any) of Corporate Debtor

Insolvency commencement date in respect of

Corporate Debtor

Isabavi, Pandharpur, MH-413 304, IN.
16" December, 2022.

Estimated date of closure of insolvency 14" June, 2023 (180 days from the Insolvency

resolution process

Commencement Date)

Name & Registration No. of the insolvency Mr. Ritesh Raghunath Mahajan
8 Professional Acting as Interim Resolution IBBI Registration No. :

professional

Address and e-mail of the interim resolution

professional, as registered with the Board

10 with the interim resolution professional

11 Last date for submission of claims

Classes of creditors, if any, under clause (b) of

Address & e-mail to be used for correspondence

IBBI/IPA-002/IP-N00048/2017-18/10132

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune- 411 030, Maharashtra.

Email : riteshmahajancs@gmail.com

B-203, Devgiri, Ganeshmala, Sinhagad Road,
Pune-411 030, Maharashtra.

*Email : utopiancirp@gmail.com

30" December, 2022

12 sub-section (6A) of section 21, ascertained by Not Applicable

the Interim Resolution Professional

Names of Insolvency Professionals identified to

13 act as Authorised Representative of creditors in Not Applicable

a class (Three names for each class)
(a) Relevant Forms and

web link : https://ibbi.gov.in/home/downloads

14 (b) Details of Authorized Representatives are N. A.

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Utopian Sugars limited (Under CIRP)

on 16" December, 2022.

The creditors of Utopian Sugars limited (Under CIRP) are hereby called upon to submit
their claims with proof on or before 30" December, 2022 to the interim resolution professional at the

address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against Entry No.13 to
act as authorized representative of the class in Form CA [Not Applicable].

Submission of false or misleading proofs of claim shall attract penalties

Date : 18.12.2022
Place : Pune

sd/-

MR. RITESH R. MAHAJAN

Interim Resolution Professional,
IBBI/IPA-002/1P-N00048/2017-18/10132,

For Utopian Sugars Limited (Under CIRP)

IN TROUBLE

H Byju's CEO Byju
Raveendran told to be
present in person
before NCPCR at 2 pm
on December 23

B Company mis-selling
and 'actively tricking'
parents into buying
courses they could not
afford, says report

unsubstantiated complaints.
We will clarify our position
before the commission if
required,” a Byju’s spokesper-
son said in a statement to FE.

Highlighting the magni-
tude of the situation, if
Raveendran failed to comply
with the order, without a law-
ful excuse, he would be “sub-
jected to the consequences of
the non-attendance”, the
NCPCR said on Friday.

The NCPCR also plans to

cationwhere ambiguity of tax-
ation exists,’ she said.

On SUVs, the council agreed
that the higher rate of com-
pensation cess of 229% is
applicable tosuchvehicles ful-
filling all four conditions.
These include that the vehicle
ispopularly known as SUV, has
engine capacity exceeding
1500 cc, length exceeding
4,000 mm and a ground clear-
anceof 170 mm orabove.SUVs
are currentlytaxed at the high-
est GST rate of 28% and a cess
of 229%islevied overand above
it. But states were using differ-
ent criteria to decidewhat con-
stitutes such avehicle,leading
to confusion.

“This clarification is not a
new tax. It is more to say what
defines that commodity,which
is under taxation as SUV,” said
Sitharaman.

Industry body SIAM wel-
comed the decision and said it
has brought clarity. “This is on
thelines of SIAM’s recommen-
dations and based on the ear-
lier discussions STAM had with
the ministry of finance,” it said
in a statement. However,
expertsbelieve there could still
be someambiguity.“Wordslike
popularly knownas SUVwill be
subject matter of interpreta-
tion and future disputes,’ said
Asish Philip, partner, Laksh-
mikumaran and Sridharan
Attorneys.

Acircularwill also beissued
to clarify that No Claim Bonus
offered by the insurance com-
panies to the insured is an
admissible deduction forvalu-
ation of insurance servicesand
isnotapart of the taxablevalue
forlevy of GST.

The council clarified the
rates on various items reduced
the GST on ethyl alcohol sup-

plied to refineries for blend-
ing with petrol to 5% from
the current 18% and
exempted husk of pulses
including chilka and concen-
trates including chuni/churi,
khanda from the levy of the
tax, and also brought supply
of mentha arvensis under
reverse charge mechanismas
hasbeen done for mentha oil.

It has also decided that

seek more details from
Raveendran on why his sales
teams  “exploited and
deceived”  parents by
“indulging in malpractices to
lure parents”.

“..along with the details of
all the courses run by Byju’s
for children, the structure of
these courses and the fee
details, the number of stu-
dents currently enrolled in
each course, the refund policy
of Byju’s, the legal documents
regarding the recognition of
Byju's as a valid ed-tech com-
pany and all other relevant
documents regarding the
claimsmadein theaforemen-
tioned news report,” NCPCR
said in its summons.

Byju’s, however, maintains
that the 26 people surveyed by
the media outletwasnotatrue
representation of the culture
at the startup, which hopes to
list on the stock exchanges
soon,sincetheyareonlya frac-
tion of the 10,000 members it
hasinits sales team.

no GST is payable where the
residential dwelling is rented
to a registered person if it is
rented it in their personal
capacity for use as their own
residence and on their own
accountand not on account of
their business. Incentive paid
to banks by the Centre for pro-
motion of RuPay Debit Cards
and low value BHIM-UPI
transactions are in the nature
of subsidy and not taxable.

Further,tofacilitate e-com-
merce for micro-enterprises,
the council also decided to
allowe-commerce operators to
supply products of unregis-
teredvendors,dealersaswell as
composition taxpayers. The
councilinits47th meeting had
granted in-principal approval
for allowing unregistered sup-
pliersand composition taxpay-
ers to make intra-state supply
of goods through e-commerce
operators.

CAIT national president BC
Bhartia and secretary-general
Praveen Khandelwal said this
decision will empower small
traders who are below GST
threshold limit to expand their
business through e-commerce.

(With inputs from Swaraj
Baggonlkear in Mumbai)

28% GSTon
gambling-like
online games

The GoM report on online
gaming, horse racing and casi-
nos was not discussed at the
GST Council on its meeting on
Saturday. “It is betting and
gambling as the winning cer-
taintyisdependentonacertain
outcome,” he said.

The Directorate General of
GST Intelligence had in Sep-
temberthisyearissued a show-
cause notice to Karnataka-
based online gaming platform
Gameskraft fornot paying GST
of 21,000 crore. The case is
pending in court. The CBIC is
also investigating gaming
companies, including online
gaming firms, the estimated
evasion of GST by these compa-
nies works out of 322,936
crore, relating to period April

FORM NO. INC-26
[Pursuantto rule 30 the Companies (Incorporation) Rules, 2014]
Before the Central Government
(Regional Director) South East Region, Bangalore
In the matter of Sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of Sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014

AND

In the matter of Stayabode Ventures Private Limited having its registered
officeat No. 240-241, 2™ floor, Raheja Arcade, Koramangala, Bangalore,

Karnataka-560095, India.

...... Petetioner Company

Notice is hereby given to the General Public that the Company proposes
to make an application to the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in terms of the special
resolution passed at the Extra-Ordinary General Meetingheldon Tuesday,
November 22, 2022to enable the Company to change its Registered
Office from the”State of Karnataka”to the “State of Haryana”.

Any person whose interest is likely to be affected by the proposed change
of the registered office of the company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing investor complaint
form or cause to be delivered or send by registered post of his/her
objections supported by an affidavit stating the nature of his/her interest
and grounds of opposition to the Regional Director, South East Region,
Ministry of Corporate Affairs at 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500068, Telangana, India, within fourteen days of the date
of publication of this notice with a copy to the applicant Company at
its registered office at the address mentionedbelow:

Stayabode Ventures Private Limited

Registered office at No. 240-241,

2"floor, Raheja Arcade,
Koramangala, Bangalore,
Karnataka-560095,India
Date : 17.12.2022

Place : Bangalore

For and On Behalf of the Applicant
Stayabode Ventures Private Limited

Deepak Anand
Director. DIN: 08185734
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Centre, states looking to
widen GST taxpayer base

SURABHI
New Delhi, December 17

THE CENTRE AND states are
exploring ways to widen the
GST taxpayer base and boost
collections with a few states
working on pilot projects to
link third party data with that
of the assesses.

Vivek Johri,chairman,Cen-
tral Board of Indirect Taxes and
Customs, said various strate-
gies are being worked upon to
widen the tax base.“Widening
GST base would mean we have
to see taxpayers who ought to
be in tax net..are they there or
not. This can be through more
robust use of data from other
agencies. Some states are
working on various pilots,” he
told reporters on Saturday
after the 48th meeting of the
GST Council.

Gujarat isworking on PAN-
based linkage of businesses
while Madhya Pradeshislook-
ing at exchange of data with
power distribution companies.
Mabharashtraisdoinga piloton
sharing property tax data and
geo tagging business and link-
ingwith their property.

2019 to November 2022.

Revenue secretary Sanjay
Malhotra had said the report of
the Group of Ministers chaired
by Meghalaya chief minister
Conrad Sangma was received
only a“couple of days ago”and
was not part of the agenda of
the 48th meeting of the GST
Council. “‘Members would not
have had time to read it. The
reportwas not circulated,” Mal-
hotra said.

The GoM on online gaming
isunderstood to be in favour of
levying 28% tax on online
gaming, horse racing and casi-
nos but there is no consensus
on whether tax should be only
on the fees or the entire
amount under consideration.
Accordingly, the GoM had
decided toreferitsrecommen-
dations to the GST Council for
afinal decision.

Union finance minister Nir-
mala Sitharaman, who chairs
the council, said the GoM
report would be "discussed
threadbare"when the council
takes it up for discussion.

Cashinginon
FIFA fever

“We have advance booking
of groupsalreadyand have kept
covers for non-reserved walk-
insaswell,” Singh said.

Teja Chekuri, founder and
managing partner, Ironhill
India,a microbrewerybased in
Bengaluru, said, “We are
expecting a 20% increase in
footfalls acrossall outlets.”

Dhaba Estd. 1986, Delhi,
has organised screenings
across its outlets with offers
where one gets to pair a choice
of anyone starterand five pints
of beer.“Sports hasalwaysbeen
abigaffairabroad;it’s onlynow
that India is seeing an increase
in the fanfare around sports
other than cricket,” said brand
head Rahul Tiwari.

Social has an all-new
‘Football Frenzy’ menu and
offers beer buckets available
at selected outlets. “Coinci-
dentally, two of the best-
sellers on the menu are
inspired by the world-class

teams competing in the
finals, that is the Croque de
Francais and Argentina’s

Explaining how the data
sharing with discoms would
work, Johri said the depart-
ment would match the data
base to see who are electricity
consumers with commercial
use connectionsand are notin
the tax department data base.

“The missing link can be
detected if the propertyorelec-
tricity connectionis registered
for commercial use but not
registered under GST,” he said.

Earlier,Union finance min-
ister Nirmala Sitharaman in
response to a question on GST
collections had said, “Not just
me, but many members...not
discussed today, but as and
whenwe interact,are also con-

Hand of God chimichurri,”
said Alexander Valladares,
chief marketing officer.

PVR Cinemas has entered
into an exclusive partnership
with Visa, the official pay-
ments technology partner of
FIFA,for'FIFAWorld Cup 2022
viewing parties' across 10
properties in seven cities.
These venues will screen two
key matches live. An installa-
tion/gaming area has been set
up outside the cinema lobby
space for enthusiasts with offi-
cial merchandise on display
and selfie stands. Gautam
Dutta, CEO, PVR, said, "There
are certain things that bring
people togetherin our country,
and sports is one of them. PVR
has always believed in diversi-
fying its content strategy and
this initiative,and we will pro-
vide a stadium-like atmos-
phere forviewers."

Anand Vishal, chief opera-
tions, sales & revenue officer,
INOX Leisure, which is also
screening the event live, said,
"Beit cricket orfootball,screen-
ing of sporting events on the
cinema screens brings to life
the immense passion and
fondness for sports in our
country. And giant cinema
screens can only increase the
excitement.”

At McDonald’s,one canwin
an original FIFA match ball
after purchasinga McDonald’s
meal with a Coca-Cola bever-
age from the McDelivery app.
The top 80 spenders till
December 20 can take the ball
home. Experiential zones are
set up in select stores in Ben-
galuruand Mumbai.

The amphitheatre at DLF
CyberHub Gurugram has a big
screen display.Restaurant-cum-
bar Khubani in Aerocity Delhi
haslaunchedaspecial duckand
turkey menu for all football
fanatics and will have live per-
formances by acrobats and fire
shows.The Lounge Bar at Wel-
comhotel Sheraton New Delhi
has made special bites, bever-
agesand signature poursaspart
of a special offer package.

Fashion footwear and
accessories brand Charles &
Keith has launched football-
inspired accessories ‘Game On
Collection’ to get game-day
ready.Thelimited-time special

cerned about widening the tax
base...most of us agree, at
every level, attempt to widen
the GST base. The focus will be
on how much all of us are
putting an effort towards that,
sothat Statesand Centre putin
an effort towiden the taxbase.”

Sitharaman,who chairs the
GST Council,noted thatatrend
hasemerged overthelastsixto
seven months of GST collec-
tions amounting at over ¥1.4
trillion with April recording a
mop up of 1.6 trillion.

There are about 14 million
businesses registered under
GST.The councilinits meeting
also took a number of mea-
sures to streamline compli-
ances under the indirect tax
levy. It approved a proposal to
conduct a pilot in Gujarat for
Biometric-based  Aadhaar
authentication and risk-based
physical verification of regis-
tration applicants.

“Amendmentinrule 8 and
rule 9 of CGST Rules, 2017 to
be made to facilitate the same.
This will help in tackling the
menace of fake and fraudu-
lent registrations,” said an
official release.

edition capsule collection
includes classiclow-top sneak-
ers, casual slide sandals, bowl-
ing bags with a sporty colour-
block design, hexagonal
pattern that bears a striking
resemblance to the football's
distinctive texture.

In football-crazy Kolkata,
eateries are geared up for big
crowds. “The timing for the
final match is very suitable for
good business. We expect good
footfalls and almost all
renowned bars and restaurants
in Kolkata have set up giant
screens for football fans to
enjoy the match with their
family and friends,” said
Sudesh Poddar, president,
Hotelsand Restaurant Associa-
tion of Eastern India (HRAEI).

(With inputs from
Mithun Dasgupta)

Company backed
by Edelweiss
Alternative to
buy L&TIDPL

It is also a sponsor of the
IndInfravit Trust (IndInfravit),
India’s first privately-listed
infrastructure investment
trust or InvIT.

As part of the transaction,
L&T and CPP Investments will
establish a new entity to be the
sponsor of IndInfravit, subject
to regulatory and other
approvals.

CPP Investments initially
invested in L&T IDPLin 2014.
The transaction is subject to
customary closing conditions
and regulatory approvals. The
L&T stock closed at ¥2,173.80,
down 0.14%, on Friday.

Sebi to cut
timeline to clear
IPO documents

Itis this backand forth that
causes delays.

The regulator may set a
timeline for the bankers to fur-
nish a reply to Sebi’s queries,
failing which the offer docu-
ment may be returned to the
banker for refiling.

Experts said clearing a doc-
ument is time consuming and
could take at least a month,

even if the regulator intro-
duces new norms to stream-
line the process.

On Friday, Buch said the
bankers ought to exercise
their own professional judg-
mentwhilearriving at valua-
tions for a company rather
than succumb to pressure
from promoters.

The regulator has been
pushing for greater trans-
parency on the pricing of
IPOs. In the last board meet-
ing,it said issuers coming out
with IPOs will have to make
disclosure of key perfor-
mance indicators and price
per share of issuer based on
past transactions and past
fund raising done by the
issuers from investors.

Issuer shall disclose
details of pricing of shares
based on past transactions
and past fund raising from
investorsbased on secondary
sale or acquisition of shares,
during the 18-month period
prior to an IPO. In case there
are no such transactions,
information shall be dis-

'Sufficient
foodgrain
stocks for
welfare

schemes'

THE CENTRE ON Saturday
saidithassufficient foodgrain
stocks to meet the require-
ments under the food security
lawand otherwelfare schemes.
The governmentisalsoreg-
ularlymonitoring the prices of
essential commodities. “Gov-
ernment of India has sufficient
foodgrain stocks under central
pool to meet the requirement
of NFSA and its other welfare
schemes as well as for addi-
tional allocation of PMGKAY,”
an official statement said.
About 159 lakh tonne of
wheat and 104 lakh tonne of
rice will be available as on Jan-
uary 1, 2023, as against the
respective buffer norms
requirement of 138 lakh tonne
of wheat and 76 lakh tonne of
rice as on January 1. As on
December15,1801lakhtonneof
wheatand 111 lakhtonneofrice
are available in central pool.
Buffernormsrequirementshave
been envisaged for particular
datesoftheyearasonApril 1,July
1,October 1 and January 1, the
ministrynoted. — PTI

closed for price per share of
issuer company based on last
five primary or secondary
transactions, not older than
threeyears prior to IPO.

The pricing of IPOs came to
the fore after the shares of a
number of new-age companies
tanked afterlisting.

E-bus plan
hits financing
speed bump

This is because many are
in bad financial condition
because they are often forced
to keep fares low.

Mahesh Babu, chief
executive of e-bus maker
Switch Mobility, said “most
of the contracts related to
STUs are seen by banks as
high risk” and called for
payment security for bus
makers. “There have been no
instances of default in India
though there are delays,”
said a STU official in north
India, but added that “a
payment security
mechanism may instill
confidence among lenders”.

Each electric bus costs
$§151,138, about five times
that of a diesel one.
Financing diesel buses is
safer because in the case of
any default, banks can
repossess the asset and
easily redeploy it. E-buses,
however, need charging
and other infrastructure
that may not be available
everywhere, said another
banker.

Nevertheless, the
government-run  Conver-
gence Energy Services, which
aggregates demand from
states for electric vehicles, on
Thursday issued a tender to
procure 6,450 e-buses — the
country’s largest so far.

Switch Mobility, PMI
Electro, JBM Auto and the EV
arm of truck maker Ashok
Leyland responded to the
latest tender. But notable
exceptions were Tata Motors,
India’s largest commercial
vehicle manufacturer, and
Olectra  Greentech, the
Indian technology partner of
Chinese auto major BYD, two
sources said.

A Tata Motors spokes-
person said there was a need
for “adequate safeguards
with appropriate payment
security mechanisms” to
make such ventures
bankable. The company
would look at participating
in future tenders once such
measures are in place, the
spokesperson said. Olectra
did not respond to an email
seeking comment.

The road transport sector
accounts for 13% of carbon
emissions in India. Buses are
one of the most significant
modes of public transport in
India and STUs own and
operate 150,000 buses that
carry 70 million passengers
daily. A Union government
official, on the condition of
anonymity, said they would
consider the demands of
the industry.

The ministry of heavy
industries, which is
promoting the use of e-
buses, did not immediately
respond to an email
seeking comment.
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SHRI SOMESHWAR SAHAKARI
SAKHAR KARKHANA LTD.

SOMESHWARNAGAR, TALUKA - BARAMATI, DIST - PUNE-412306

E-mail : someshwarsakhar@gmail.com
PHONE : (02112) 282150, 282476, 282477

MOLASSES TENDER NOTICE

Tenders are invited from authorised M-I
license holders for sale of 'A' Grade, C-Heavy
Molasses (Final Molasses) Qty. 5,000 MT
produced in season 2022-23. Tenders should be
submitted through E-mail on or before
26/12/2022. Terms & Conditions will be finalised
at the time of negotiation. Karkhana reserve the
right to accept or reject all or any tender in part or
full without assigning any reason.

ANANDKUMAR
S. HOLKAR
VICE-CHAIRMAN

PURUSHOTTAM
R. JAGTAP
CHAIRMAN

RAJENDRA N. YADAV
MANAGING
DIRECTOR
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SHRI SOMESHWAR SAHAKARI
SAKHAR KARKHANA LTD.

SOMESHWARNAGAR, TALUKA - BARAMATI, DIST - PUNE-412306

E-mail : someshwarsakhar@gmail.com
PHONE : (02112) 282150, 282476, 282477

MOLASSES TENDER NOTICE

Tenders are invited from authorised M-I
license holders for sale of 'A' Grade, C-Heavy
Molasses (Final Molasses) Qty. 5,000 MT
produced in season 2022-23. Tenders should be
through E-mail
26/12/2022. Terms & Conditions will be finalised
at the time of negotiation. Karkhana reserve the
right to accept or reject all or any tender in part or
full without assigning any reason.

submitted

RAJENDRA N. YADAV ANANDKUMAR PURUSHOTTAM
MANAGING S. HOLKAR R. JAGTAP
DIRECTOR VICE-CHAIRMAN CHAIRMAN
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